Hew Delhl this the 19th day of Saptamber, 2002

Honble Mr.Justice v.5. Adgarwal , Chairman
Hon’ble Mr. M. P. Singh, Member (A)

R.K. Das

sun of Das,
R0 Pocket Ad, House Ho.3Ll,
Ranark apartment

Ha r‘:‘l]J. Exrtansion

Mg Deihi-110019.
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Applicant

(By Advocats @ Shri vikas Singh)

1. rendriyva Vidvalay
tha uummL&bLOﬁﬁr,
14, InaLlLUﬁ;Q ﬂl Arad,
b

2. Zh. 3.D. Sharma
fssistant Commissioner
rendiriyva Yidvalava Sangathan,
Jammu Regional DOFfFics,

Hospital Road,
Gandni Nagar,
Jarmmu . ) : - Raspondents

ORDER _(ORAL.).

Hr..Jdustice ¥.5. Agdarwal. Chairman:

A perusal  of - the record reveals that
acdmittedly against the order of  termination of

services, the applicant has preferred an appsal which

Section 20 of the Admninistrative Tribunals Act, 1285,

W desm it unnecessary  to go  into  the matter
Accordingly, the present 04 is disposed of  with e
dirsction to Vica Chairman, Kendiriva Yidvalava

angathan will decide fthe pending appesl within a
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period  of two months Ffrom the date of receipt of  the

certified oopy  of this order and convey to  the

{ M.P. 3Singh ) ( V.8. Aggarwal )
HMember (A) Chairman



